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rates which can be varied with reference to
the actual nature or extent of the liability as
it may exist from time to time. A scheme
called the Personal Injuries (Compensation
Insurance) Scheme 1965 was promulgated
under the Act during the last emergency and
it is proposed to extend the the same to
the present emergency after the Act has been
amended by the Bill under consideration.
Every employer including a contractor,
other than Government, is required to take
cut a policy of insurance from the Central
Government, and this policy insures his liabi-
lity under the Act, For the purpose of
operating the scheme of insurence, Govern-
ment apppoints an agent on payment of
temuneration. The L.[.C. was appointed
as an agent during the last empergency and
is proposed to be so appointed again new.
The total amount of premium is fixed after
the termination of the emergency. Mean-
while, advance payment against the final
total premium is recoverable from the em-
ployers periodically at intervals of not less
than a quarter of an year aand the rate of
advance premium is notified from time to
time. A Fund called the personal Injur-
ries (Cempensation Insurance) Fund is crea-
ted from the receipt under the scheme and if
the amount in the Fund is not sufficient at
any time, the Central Government pays into
the Fund as an advance out of the general
revenues such amount as may become nece-
ssary. Government carries its own risk and
the Fund cannot be utilised to pay compen-
sation to workmen employed by Govern-
ment.

I will not take more time of the House
and hope the House will appeciate the ur-
gency and imrortance of this measure and
give its approval to the Bill,

MR SPEAKER : The question is :

to amend the
(Compensation
be taken into

““That the Bill further
Personal Injuries
Insurance) Act, 1963,
consideration,”

The motion was adopted.

MR. SPEAKER : There are no amend-
ments.
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The question is :
“‘That Clauses 2 to 5, Clause 1, the

Enacting Formula and the Title stand
part of the Bill.”

The motion was adopted.

Clauses 2 to 5, Clause 1, the
Enacting Formula and the Title
were added to the Bill.

SHR1 BALGOVIND VERMA :
to move ;

I beg

‘“That the Bill be passed.”

MR SPEAKER : The question is :
“That the Bill bs passed.”

The motion was adopte d

15. 34 hrs.

INDIAN TARIFF (AMENDMENT) BILL

THE MINISTER OF FOREIGN TRADE
(SHRIL.N. MISHRA ): Sir, I beg to
move:

““That the Bill further to amend the
Indian Tariff Act, 1934, be taken into
consideration,”’

As hon. members may be aware, protec-
tion to the dyeintermediates and aluminium
industries is due to expire on the 3ist Dece-
mber, 1971. The Tariff Commission has
reviewed the performance of these industrie-
and has submitted its reports thereon. Gove-
roment’s Resolations containing their decise
sions on the reporis, together with copies
of other coanected papers, were laid on the
Table of the House on the 14th instant.

I shall now refer very briefly to the two
industries under cosideration, taking dye-
intermediates first, This is a good example
of an Indian industry which has developed
greatly under protection. Starting with the
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jmportation of finished dye-stuffs, we have
moved on to the manufacture of the inter-
‘miediates from which the dye-stuffs are
' made, Protection to three intermediates
was granted in 1964 and to 50 others in
1968. Pending the completion of its detailed
mview of the industry, the Tarif Commi-
- gsion has recommended that the protection
to the 53 intermediates should be continued
for a further period of three years.
While accepting this  recommendation
i principle, government have deaided to
eontinue the protection for one year for the
peosent, and to review the position in the
light of the Tariff commission’s final
report.

The aluminium industry has also made
striking advances under protection. Its
production has increased from 3, 554 tonnes
in 1952 to 18,120 tonmes in 1960 and
further to 1,61,081 tonnes in 1970. Taking
all factors into  account, the Tariff Commi-
- sion has recommended that the protection
' through protective duties might be disonti-
pued but the industry might continue to
. be desmed a protected industry. Government
. bave saccepted this recommendation. It is
" proposed to replace the protetive duties
o0 erude aluminium and aluminium manufa-
_‘_mby appropriate duties. The effective
© Jawels of duty will for the present be kept at
‘the existing levels.

. ] may not say a word about the Tariff
. Commistion, Some doubts have been voiced
‘whether Commission has any role to play,
. wader present conditions of import control,
- Hom. . Membeis would agres that the
. gradual development of an industry without

“- -causing updue hardship to the consumer

. exnnot be achieved by a mers ban on im-

pwets The progress made by the two

industrios I have mentioned would show to
Wit extent & ‘properly  thought-out scheme
of protection cxn be offective. Further,
. ‘selticlems have recently- beon veiced ' that the
| “Pasiff Cominission does not pay sufficient
" mitentios fo_the nesds of  consumers sud B
‘ -ouqnpiod m(h 'y "eout plus®® appronch,
i Ivefning ﬁk‘ ‘this: body to

Govummanu concern -in amms nul

coats and mulmlining price stability, aad -
giving full regard to securing  the welfass of
the common man, Government have now
decided o appoint as chairman of the
Commission a person withe a distinguished '
record of servico and considerabie experience,.
They look forward to seeing Tariff Commi-
ssion playing a perceptive any dynamic role
in protecting equally the industrialists and
the consumer.

The Bill incorporates the decisions of the
Government referred to ealier.

With these words, Sir, I beg to move
that the Bill further to amend the Indian
Tariff Act, 1934, be taken in to consi-
dertion,

MR. SPEAKER : Motion moved ¢

“That the Bill further to amend
the Indian Tariff Act 1934 be
taken into consideration*’

. *SHRI R, P. DAS (Krishnagar) : M.
Speaker, Sir, the protection that was
extended to the Aluminium Industry for
the last 22 years upto 31st December, 1971
is now being withdrawn. I support this - -
measure. Asa result of this protection,
the production of aluminium ia the country
has goge up immensely, In 1952 the pro-
duction was in the region of 3500 tons, In
1970 it weat up to 1 lakh and 61 thousand .
tons, [t is expected that by 1976 the pre-
duction will go up to 4 lakhs and 30 thowo.’
sand tons, It can be safely said that this

phenomenal jocrease in production has been.

possible mainly due to the protection accord- .
ed to the aluminium judustry, But insplte

of _the increase in production, the Industry

kas not been suceessful in mang'm'mm
doomad in the oountry and it is eaid that .
the industry is only partialiy merting the
orders placed with it for suppiy of -alunif
niun products. _The sipply of the ' item
for which’ orders have been phwd- ‘

- ‘them’ “have: om een. my nmch
The: ¢ f the
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wrypoor quality ud fall ln short of
standard specifications. Not only that, the
‘price that is charged for aluminium producu
in the country is also much above the price
prevailing in the international market for
.such products. As a rcsult of this, the
industry has made huge profits and it
is not at all necessary to eoxtend the
production to this industry any longer.
As a result of the protection enjoyed by
the aluminium industry, we have seen that
untold harm has been caused to the existing
cottage  industries producing utensils of
copper, bronze and other metals in Bombay,
Ahmedabad, Moradabad, Varanasi and
Nabadwip, Khagra, Kandi, Dharmatala and
other places in West Bengal. Another reason
for this harm to the cottage industries produ~
cing utensils of metals other than aluminium
is that, the Government has not paid
sufficient attention to those industries and
there has been a jack of planning in respect
of them. The aluminium industry has been
able to cause harm (o the cottage industries
due to the advantage it enjoyed of the
protection accorded to it and also due to the
mismanagement of the planners and their

ignorance of the sitvation obtaining in these.

cottage industries. Now that it has been

decided to withdraw that protection through

this Bill, 1 feel that tbe cotlage indusit-

ries mentioned earlier will be benefitted

indirectly. Some planning is also necessary,

_ in addition, to help these cotfage indust-
ries,

This Bill also seeks to extend the
protection to the 53 dye stuff intermediates
" ‘for anothor year i, €. upto 31.12. 72. In the

case of the dye stuff intermediates, as in the

¢casa of the aluminium industry, we have seen

that these industries have prospered consi-
- dergbly due to the protection givea to them

" ‘by the Qoverament. But unfortunately, the

m&mn have no§ received any bemefit of
. the ‘prosperity emjoyed by these industries. It
vh in the fitness of things that when an indu-
uqioyl phuomenal prosperity due to the

: pmteotion extended to it. Sometimes, even
“fong unermm;momry, the benefit of
shiould b shared by the consumers also.
ualhapaoflcmwmorwmqmw
B heu wo iuu not mn

mnmw.m 2, 1993 (sma
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dye uuff mtermednam is “being extended
for amother year becanse the final report -of

the commission has not yet been. received.

I support this Bill in “these circumstances,
But § feel that it is the policy of the

Tarrif Commission to delay its report so.

the protection is further .extended. The.
report of the Commission should be ex-

pedited, With these words, I conclude my

speech,
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& 7wz & WA o FEAT AGAT§
fr efvw faa® svax oY ®zdz A6
fres F2F TS qF7® § 9% a3 H qH
FF SARI A& FgAT ¢ | IA foar §
fa:

In respect of products of the aluminium

industry falling within Item Nos. 66 (a)

and 66 (l), the Bill seeks to  with
draw the protectivs rates of duty and
to levy revenue rates of duty with effect
from the Ist January, 1972, The statutory
rates of revenue duty are being fixed at

40% ad valoremm, which is applicable to

other non-ferrous metals and raw mate-

rials. The effective levels of daty will,
however, be maintained for the present at

the existing rates, through exemptions
under the Customs Act, 1962,

Afpr g Fagad faar & 5 oo gw
seFma  fwa 1 &, AEFmd FT @A
FIMY | F4T 98 EHAL & o & AT
FIGT SFGTA FT JIF 990 gAT AT A
F9IX ¥ g 9Fa, g9 F1eHY fAqw T Av
gegg #edl faw F—dw  #efqaar &
FH—UF el IAN AATT &, FEA
T SET qT AT & T ST & AR §,
g gFaIg arag @ faq @ g
FAST Toal FT A g 7 wAT /A
ARy arar #< fF @A ¢’ qEaT 454
¥ FEAT FI F AT IAT W@ G-
FILY qEAT F@& f@gs & fasey
fora 2 ux ag fagan seafafqaw Far-
WA &1 3G § I LT gT B AU Y
T ar 7 fazawm femmar g fF 9a
sRa ¥ wegfafqan #1 91T g FT@H
fo= & are gafaes wig 98 &, SEr-erRt
wieIAT 997 FI IRE-AE FT FIH Y
gFd g |

AR X | &9 F0  seqfwiaaw v
FTH GIHIT 19T EIAT ST WIE A9 A
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& it wgar g v ofega 2w (wis-
iz ) famr STt & SaFT awedq g «fwT § @
geFE & fady s wEar g%
gAY wgied ¥ FEw fF ag gwEw F
ara g fF ofex zm faar 9 sargmT
i #rE @ wWiE F FW A Y
agl @ar =ga ! fgzar agg & F1w@E
F1, a1 4 gaw 9T f5  aegfafaay
FIRAZT & g0 HLEM FT AT A TE
gFT | HIT FIRT WEL T 4T AT qF
fagar @igd & @M I AT F4T 81
qgwa !

o & fAagT s wwmar g fw
qHl 921 UF UF @Iz e FT 419 ],
az 7 g1 % af € I3 a1 F 95 9 |
qg a7d 37 <@ 99 q% gH i dfcewrd
T IR |

*SHRI J. M. GOWDER { Nilgiris ):
Hon. Mr, Speaker, Sir,] am thankful
to you for giving me an oppor
tunity to speak on the Indian Tariff
( Amendment )  Bill, 1971, While I
welcome the Bill, I would like to make a
few observations on the provisions of the
Bill.

Sir, it is a fact that our dye-interme-
diates industry has developed greatly under
protection, We are now manufacturing the

* The Original speech was delivered

in Tamil.



143 Indian Tariff (4mdt) Bill DECEMBERI6, 1971 Indian Tariff (Amdt.) Bill 144

[Shri J. M. Gowder]

intermediates from which the dye-s.uffs are
made, In view of the fact that our produc-
tion of dye-intermediates is not eauogh to
meet the requirements of the country, the
industry is still in need of protection. The
Tariff Commission in thier interim report have
recommended that protection should be exte-
nded for three more years in the case of 53
dye-intermediates. Sir, you will surely appre-
ciate the fact that the Tariff Com nission
must have gone into the question therou-
ghly before they made this recommendation.
But, I do not know why the Government
have extended protection through this Bill
only for one year for these 53 dye-interme-
diates, I do not think that the Government
should waste their energy in bringing be-
fore this House such piece-meal legislations
every now and then. It is not only that the
valuable time of the House but the industry
is also kept on tender-hooks as to whether
the protection will be extended for a further
period or not, I would have felt happy if
the Government had accepted the recom-
mendation of the Tariff Commission for ex-
tending the protection to these 53 dye-inter-
mediates for three years and brought be-
fore this House a Bill incorporating this
recommendation in full. I would suggest
that the Government should as far as possi-
ble bring comprehensive bills before the
House instead of resorting frequently to pie-
ce-meal legislation.

Secondly, Sir, in Tamil Nadu we are
conducting research as to whether dye-inter-
mediate from the bark of acacia tree. In
fact, every effrot is being made to produce
in sufficient quantity the whole requirement
of dye-intermediate indigenously. I would
appeal to the Government that they sould
extend all assistance, technical and financial,
for research work being done in this
field.

As has been explained by the hon, Mini-
ster from 3554 tonnes in 1952, the aluminium
production has gone up to 1,61,018 tonnes
in 1970. This has led the Government to
levy statutory rate of revenue duty at 40%
on aluminium instead of protective rates of
dut'y. Though I have no objection to the
removal of protective rates of duty on alumi-
nium, I feel that 40% adv.dorem duty is
too high. Aluminium is not only used in
the manufacture of aeroplanes but also in the

manufacture of poor people’s vessels, In
fact, such vessels are produced in cottage
industries. That is why I feel that the rate
of 40 percent advaloremduty is too high
and it should be reduced if the Government
want to help cottage industries in the coun-
try.

16 hrs.

I welcome the statement of the hon.
Minister that the Government have decided
to appoint someone with a distinguished
record of service in the trade and industry
as the Chairman of the Tariff Commission.
This is a welcome departure from the system
of appointing a high official as the Chairman
of the Tariff Commission. The Tariff Com-
mission is meant to serve both the industry
and the consumers, Only a man with sound
experience in trade and industry could do
justice to the onerous responsibilities of a
Chairman. I welcome this announcement
and I am sure that the Government will be
greatly benefited by the experience of such
a Chairman of Tariff Commission.

Before I conclude, I would once again
stress that the Government shouid give due
weightage to the recommendations of the
Tariff Commission and implement them in
full ; otherwise no useful purpose would
be served even if the Commission is headed
by a man with rich experlence in trade and
industry.

ot gmgw @t (wwdEr)
fafreeT ggg ¥ & el F Ay #
SEFAT FY AGT &Y 1 gHIR qUay of
TH. QH. g1 T g7 A=S! A@ ¥ T
9T QAT et & 1§ fad gerfafram
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SHRI K.D. MALAVIYA (Doramariaganj)
May 1 seck a little clarification with regard
to our present agenda ?- How long do you
propose to continue this discussion in
which most of us are not very interested ?
If you clarify when the Prime Minister is
going to make a statement, that may clear
the whole situation, We cannot indefini~
tely go on this way. Otherwise, let us
have a more purposeful discussion on a
more interesting subject,

MR. SPEAKER : -1 know, But we
have to do it. Disecussion on this Bill
is continuing now., We have all been' very
busy since this morning. We may adjourn
now and reassemble again at 5.30 P, M,

16.03 hrs.

The Lok Sabha then adjourned till Thirty
minutes past Seventeen of the Clock

17.30 hrs

The Lok Sabha reassembled at half
past Seventeen of the Clock

[MR. SPEAKER in the Chaivl

Statement Re. Unconditional Surrender
of West Pakistan Forces In
Bangla Desh

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFORMA-
TION AND BROADCASTING (SHRIMATI
INDIRA GANDHI) : Mr. Speaker,
Sir, I have an announcement to make,
which I think the House has been waiting
for, for sometime. The West Pakistan forces
have uncondititonally surrendered in Bangla
Desh. The instrument of surrender was signed
in Dacca at 16.3! hours [.5.T. today by Lt,
Gen. A A K. Niazi on behalf of the Pakistan
Eastern Command, Lt. Gen. Jagjit Singh
Aurora, GOC-in-C of the Indian and Bangla
Desh forces m the Eastern Theatre accepted
the surrender. " Dacca is now the free capi-
tal of a free country.

This House and the eatire nation rejoice
in this historic event.

Weo hail the.pe,qple_ 3

Desh (St.)

of Bangla Desh in their hour of tnumph

We hail the brave young men and boys of
the Mukti Bahini for their valour anyg
dedication. We are proud of our own Army,

Navy, Air Force and the Border Sccunty
Force, who have so magnificently demons-
trated their quality and capacity. Their disci-
pline and devotion to duty are well known,

India will remember with gratitude the
sacrifices of those who have laid down their
lives.- and our thoughts are with their
families, ‘

. Our Armed Forces are under strict
orders to treat Pakistani prisoners of war in
accordance with-the Geneva Convention and
to deal with all sections of the population of
Bangla Desh in a humane manner, The
Commanders of the Mukti Bahini have
‘issued similar orders to their forces. Although
‘the Government of Bangla Desh have not
yet bsen given an opportunity to sign the
Geneva Convention, they also have declared
that they will fuily abide by it. It will be
the responsibility of the Government of
Bangla Desh, the -Mukti Bahini and the
Indian Armed Forces to prevent any
reprisals,

Our objsctives were limited—to assist
the gallant people of Bangla Desh and their
Mukti Bahini to liberate their country from
a reign of terror and to resist aggression op
our own land, Indian Armed Forces will
not remain in Bangla Desh any longer than
is necessary.

The millions who were driven out of
their homes across our borders have already
begun trekking back. The rehabilitation of
this war-torn land calls for dsdicated team
work by its Government and people,

We hope and trust that the Father of
this new nation. Sheikh Mujibur Rahman,
will take his rightful place among his own
people and Jead Bangla Desh to peace,
progress and prosperity. The time has come
when they can together look forward to a
meaningful future in their  Shonar
Bangla. They have our good wishes.

The triumph is not theirs alone. All
nations who value the human spirit, will
recognise it as a significant milestone in

_man’s quest for lib.rty,



